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TItle 

MR. DEPUTY·SPEAKER : The 
question is : 

"That the Title stand part of the Bill." 

The mollo" was adopted, 

The Tilll! WQS added to the Bill. 

SHRJ GOVINDA MENON: I move: 

"That the Bill, a, amended, be 

passed" 

MR. DEPUTY·SPEAKER : The 
question is : 

• 'That the Bill, as amended, be 
passed." 

The motio" was adopted 

MR. DEPUTY·SPEAKER: There is 
another Bill·· a very short Bill. Ii' the House 
agrres, we will just go through tbe 
formalities of pa.sing il. 

Mr. M. R Krishna. 

16 24 brs. 

ARMY, AIR FORCE AND NAVAL 
LAW (AMENDMENT) BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R. 
KRISHNA) : Sir, "n behalf of Shri Swaran 
Singh I heg to move: 

"That the Bill further to amend the 
Army and Air Force (Disposal of Private 
Property) Act. 1950 and the Navy Act, 

1957. be taken into consideralion." 

MR DEPUTY·SPEAKER: Motion 
moved: 

"That the Bill further to aml!nd the 
Army and Air Forre ~r sal of 
Private Property) Act, 1950 and the Navy 

Act, 19'7, be taken into consideration." 
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SHRI G. VISWANATHAN (Wandl-
Nuh) : Tbe objects and reasoos of this Bill 

ar, very clear and il Ihould be l ~ , 
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I have a fc.., ~ to mike At 'Present, 
ir the amoun' docs not exc.cd Rs. 5,000 they 
need nul produce lotters of tbe adminima· 
lion or sucees&ion certific.tes. The Oovero-
ment is 1I0ina (0 raise this amount to Rs. 
10,000. No doubt, it is a welcome Bill, 
Tbe cumbersome procedure need not be lone 

into. 

But. at the samo time, we have come 
acron a number of cases where the represen-
tative is more than one; if there is no 

wife for the deceased and be has a brotber, 
motber, father, etc. and there are many 
parties who go and ask the prescribed autho· 
rities and say that they are the real represen-
lalives and all the money should b. paid 10 
them, in RUC!! cases, hereafter, if the amount 
I, raised to Rs. 10,000 or Rs. 15,000 the 
prescribed authority should ali the more 
be careful and the scrutiny also should be to 
the muimum extent so Ihat the money 
should 110 to the person who is the real 
representative Only the real representative 
should get the money. That is all that I 
wish to say on this Bill. 

SHRI M. R. KRISHNA: This is a very 
simple Bill and this is one of Ihe meAsures 
to help the families of militarried personnel. 

I appreclale the view ex pressed by Shri 
Jh. Ihat the amount shlluld b. increased, 
but, I am not prepared. to accep, it 
because e"rlier when it was slarted, it 
was Rs 1,000. That is, upto Rs. 1 ~  the 
officer who was disbursing, had Ihe right 
to live money without insistinl on succession 
certificates. Afterwards it was raised 10 
Rs. 5,000. When it came up to Rs. 5,000 
limit, still they pointed out that there 
were some difficulties Ihese w<re 11 larae 
number of families which were not in a 
position to produce all these certificates, 
and so there was some difficulty. Therefore, 
we would like to increa,e it to Rs. 10,000/-
in ase it does not work and in case a larae 
number of families are nol able 10 produce 
these r al ~, al that &Iage, ~ may be 
able to consider whether it should be increased 
to Rs. ,5 ,UlO or 20,000/-. At present, I Ihink 
that we should accept Rs. 10,000/-and ace 
whelher it is really going to help or a ~  a 
large uumber of them. 

MR. DEPUTY-SPEAKER: The question 

il : 

"That the Bill further 10 amend the 
Army aod Air Force (Disposal of Private 
Property) Act, 1950 and the Navy Act, 
1957, be taken into c.)nsjderation." 

Tile motion was adopted. 

MR. DEPUTY -SPEAKER: Now we 
take up clause by clause consideration. 

Claule 2-! Amendment of slier ion 10 of 
Aer 40 of 1950 ) 

MR. DEPUTY·SPEAKER : Are you 
moving your amendment, Shri Jha ? 

SHRI SHIVA CHANDR" JHA: Yes, 
Sir. I move, 

Pale I, line 6,-

for ··ten" sub,tltute ··fifteen".(3) 

MR. DEPUTY-SPEAKER: I shall put 
amendment No. 3 moved by Shri Sbiv 
Chandra Jha 10 the vote of the House. 

Amendment No. J "'as put and negatl,cd 

MR. DEPUTY-SPEAKER : The ques-
tion is : 

"That clause 2 stand part of tbe Bill." 

The m<Jtion WaS adopted. 

Clause 2 was added to the BII/. 

Clause 3-Ame,dme"t uf section 176 0/ 
Act 62 of 1957. 

MR. DEPUTY· SPEAKER : i shall take 
up clause 3. Are you movinll your amenli-
ment? 

SHRf SHIVA CHANDRA JHA Yes, 
Sir. I move: 

Page I, line 10,-

foJr "ten" substllute "fifteen" (4) 

MR. DEPUTY-SPEAKER: lahall put 
amendment No. 4 moved by of Sbri Sbiv 
Chandra Jha to tbe vole of the House. 

Amendment No.4 was Pllt and ne,aUvca. 

MR. DEPUTY-SPEAKER: The qua· 
tion is:-

"That clause j stand part of the 
Bill." 

The motion waJ tldopted. 

elalle, 3 waJ tldded ta til. Bm. 
rfl- I,.," 

~  DEPUTY-SPBARBJl :  I lball "OW 
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take up Clause 1. Tbere is an amendment 
by Shri Swatan Singh. But I have received 
a notice that Shri Krishna will move tbe 
amendment and I have agreed to that. You 
can now move the amondments. 

Clauae I-Sho,t Title. 

Amendment made: 

Page I. line 4.-

fo, "l!68" substitute' 1970" (2) 

(Shri M. R. KrishDa) 

MR. DEPUTY·SPEAKER ; The ques· 
tion is : 

'"That clause J. as amended, stand (lart 
of the Biil". 

The motion was adopted. 

Clause I, as amended. wa.r added to the Bill. 

Enacting Formula 

Amendment made : 

Page 1. liDe 1.-

for "NiDetccntb" .• ubstitute-

"Twenty·first" (Ii 

(Shri M. R. Krishna) 

MR. ~  The Ques· 
tion is : 

"Tbat the EnactiDa Formula, as 
Bmcaded. stand part of the Bill". 

The motion was adopted. 

Tlu Enactin<! Formula. os amended, "'as 
added to the Bill. 

MR. DEPUTY SPEAKER : The ques-
tion is: 

"Th.t the Tille Bland part of the 
Bill." 

Tlu mot/on ..os adopted. 

The Title wa.' adtleo1 to the Bill. 

SHRI M. R. KRISHNA; I move ; 

"Tbat the Bill. a~ amcaded, be 
pused." 

MR. DEPUTY· SPEAKER : The ques' 
tion i. : 

"Tha' the BiU. at amended. be 
(l3SStd .. 

The motfon wa. adopted. 

Repo,t and Untouchabilit y Report (Als.) 

MR. DEPUTY·SPEAKER ; Now iD 
re,ponse to a very big and stronl demand 
made ~ many Members of the House tbat 
the Reports of the Scheduled Castes and 
Scheduled Tribes Commissioner and the 
Report of the Committee on Untouchability 
should be taken uP. I\: shall take them up, 
say, at ten minutes to five or fifteen minutes 
to five. The discussion will continue In the 
next session. 

SHRIINDRAJIT GUPTA \Alipur): I 
was aoina to tiUII&lst, provided, of course 
Shri Madhu Limaye and Shri Misra aarcc, 
tbat you postpoDe consideration of item 
Nos. 36 and 37 and Jet u~ proceed with tho 
Report of the Commissiontr for Scheduled 
Castes and Scheduled Tribes. 

MR. DEPUTY· SPEAKER : All Iiabt. 
Let us now pass over to item Nos. 38 Bnd 
39 and take them up toaetber. Let  the hOD. 
Minister move the motion. 

16.33 br •. 

MOTIONS RE: REPORTS OF COMMIS· 
SIONER FOR SCHEDULED CASTES 
AND SCHEDULED TRIBES AND 
REPORT OF COMMITTEE ON 

UNTOUCHABILITY 

THE MINISTER OF 
SOCIAL WELFARE (SHRI 
MENON): I move : 

LAW AND 
GOVINDA 

"That tbis House takes note of the 
SiJ(teenth, ScveDteenlh and Eiahteenth 
Reports of the Commissioner for 
Scheduled Castes and SchedUled Tribes 
for Ihe ycass, 1966-67. I Y67·6B, Bod 
1968·6Y, laid on the Table of the Houie 
on the 24th April, 1968, ISth May. 1969. 
and 30lh Marcb, 1970 rllpeclively." 

I heard your rulioll in Ihis malter. The 
Government also is extr.mdr anxious to see 
tbat there should be a discussion about 
tbeae reports. Since you hove proml!lcd a 
full discullion by adjournillil the debate at 
S p. m. to the next seasion, I shall lpeale. 
afler hearina what the Members have to. 
.. y. 

" SHRI SURAJ BHAN (Ambala) . I boa 
to move: 

''That the Report 0{ the Committee 


